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OFFICf 	

QPDER OF TH TIUBU- 

	

i-ZOD4; 	k,eard Mr. J.L. Sarkar, learned 

counseI\or the applicant and a/GO
.S.C. 
 Mr. 

A-.K. Cha dhuri. learned Addi.  

lij 	i'urrn 

Sd 
:i:a a1t 3r 

1) Ld 

for the r\spondents. 

The a'\olicant is workinq/ as Division 

a]. Accounts fficer, in the ,,bffice .of the 

Executive Eng\neer, Naharlajun, PWD, 
Arunachal Prad\sh. He has Veen transferr-

ed by the off ick  of the Aq"countant Gener-

al (A&E), Meghalc\y 
brder dated 8.3.2 

xecut lye Engineer 
rnphal. The applic 
	(submitted represen- 

atjon to the Accou ant General (A&E), 

eghalaya, Arunachal radesh etca dated 
2.9,3.2004 and the irne \s yet to be 

disposed of by the autF\orit Y. 

In the circiy stancs, the respond-

ehts are directe4/ to consi\ler the repre-

tation of th applicant 

Till the disposal of he 

reresenttion the transfer order ated 
8,.20O./shall be kept in abeyance s\c fa. 

th4 apj4icant is concerned. 

Cont d/- 

ETCi1long by 

4 to Lh-e Office of the 

Imthial West PHE, 



0.A. 114/2004 
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17.5.2004 	Issue notce to the respond- 

ents, turn le within four weeks. 

List on 	6.2004 for admission, 

Mnbe (A) 

17..2004 	HeardMr. J.L. qarkar, .learned 

counsel for the applicant and also 

Chaudhurj, learned Addl. 
C.G.S.C. for the respondents. 

Orders passed separately. 
IX- 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHTI BENCH 

11114/2004. 

DATE OF DECISION i7'0.2flO4. 

• . 

 

A. R. 
	 . . . • . . • • • • • • • 0• , • • • . . . . . . . . APPLI1(s) 

• 	 z.. .. 	 .kak ra  b&yADVOCATE FOR T HE 
rJ S. Nath. 

	

	 APPLICANT(S). 

-VERSUS- 

.Q 1 	.&. £J.rs............ •...•... ..• . • ... .. . ..RESPONDEI'fl'(s) 

A.K. Chdaudhuri. 
THE• .. •. .. .•..• ....... •••.. . .•. .. . .ADVATE FOR 

RESPONDENT(S). 

TI'. ON'BLE MR. K.V. PRHLADN, ADMTNISTRATIVFMEMBF.R. 

T11E HON'BLE 

Whether Reporters of local papers may be allowed to see the 
judgment ? 

2 	To be referred to the Reporter or not? 

31 	Whether their Lordships wish to see the Lair copy of the 
Judgment 7 

41 	Whether the judgment is to be circulatcd to the other Benches ? 

Judgment delivered by Hon 1 ble Mber (a). 



CENTRAL ADMINISTRATIVE TRIBUNAL ::: GUWAHTI BENCH 

Original Application No. 114 of 2004. 

Date of order : This the 17th day of May, 2004. 

THE HON'BLE SHRI K.V. PRAHLADN, ADMINISTRATIVE MEMBER. 

Sri Alokesh Roy Choudhury 
Sb - Late Ambika Charan Roy Choudhury 
Divisional Accounts Officer, Grade-I 
0/0 - The Executive Engineer 
P.W.D. Maharlagun Division 
P.O. - Naharlagun 
Arunachal Pradesh - 791 110. 

pplicant. 
By Advocates Mr. J.L. Sarkar, Mr. M. Chanda, 
Mr. G.N. Chakrabarty, Mr. S. Nath. 

- VERSUS - 

The Union of India, 
Represented by the Secretary to the 
Government of India, 
Ministry of Finance 
New Delhi. 

The Controller and Auditor General of India 
New Delhi - 110 002. 

Accountant General ( A & E) 
Meghalaya Etc. 
Shillong. 

Sr. Dy. Accountant General (Admn.) 
O/o - The Accountant General ( A & E) 
Shillong. 

The Chief Engineer, 
Western Zone 

P'W'tY, Itanagar, 
Arunachal Prad.esh. 

The Executive Engineer, 
Naharlagun Division 
PWD, Naharlagun, 
Arunachal Pradesh - 791110. 

By Mr. A.K. Chaudhuri, Mdl. C.G.S.C. 	
• • Respondents. 

:ORDER 

Heard Mr. J.L. Sarkar, learned counsel for the 

applicant and also Mr. A.K. Chaudhuri, learned Addi. 

C.G.S.C. for the respondents. 

2. 	The applicant is working as Divisional Accounts 

Officer in the office of the Executive Engineer, 

Contd ... 2 
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Naharlagun, 	PWD, 	ikrunachal Pradesh. 	He has been 

transferred by the Office of the Accountant General (A & 

E), Meghalaya ETC Shillong by order dated 8.3.2004 to the 

office of the Executive Engineer, Imphal West PRE, Imphal. 

The applicant submitted representation to the Accountant 

General ( A & E ), Meghalaya, Arunachal Pradesh etc. dated 

29.03.2004 and the same is yet to be disposed of by the 

authority. 

3. 	In the circumstances, the respondents are 

sympathetically. 
directed to consider the representation of the applicant/ 

Till the disposal of the representation, the transfer 

order dated 8.3.2004 shall be kept in abeyance so far the 

applicant is concerned. 

The application is disposed of at the admission 

stage. No order as to costs. 

K.V. PRAHLADAN ) 
ADMINISTRATIV1Z MEMBER 

mb 
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AHATI BENCH: GUWAHATI 
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G 
	;?1{4 	

O.A. No. / (i 	/2004 

4 

Shri Alokesh Roy Choudhury 

-'Is- 

Union of India & Ors. 

II 

1904•200O- 	Transfer policy issued by the Audi tar and 

Comptroller 	General, 	India 	iit.h 	the 

instruction for strict complianc:e (nnexu re 

08.03.2004- 	impugned order passed . eeking to transfer Lhe 

applicant from his existing place ie. PkD 

r laqu n • 	A ru nachal 	P radash •n 

violating all set norms of the trans far 

policy dated 19.04.2000. 	(AnnexL. re I) 

29. O3 2004- 	Represents Lion s u b m i t t e d by the applicant 

praying for his retention at his present 

place of pu.tinq at Naharlegun due to is 

circumstantial distressing cond;ition. 

31.03.2004- 	Repre.sent .Lion forsrded by the Execu Live 

Engineer, 	PND 	Naharlag u n 	strongly 

recommending the case of the applicant. 

(AnnexureVI) 

0.Q404- 	Chief Engineer forjarded the represents .. ion 

to fl 	Responden t No 3, strongly recommend .i ng 

A?kL Lit 	L 
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the case and u rqi nq f o r reten Lion of the 

applicant at Naharlagun. 	(nnexu reVI 1) 

Hence this ippl ics Lion, 

P R A Y E R S 

Relief(s ) sought for: 

.Jnde 

	

the 	facts 	and 	ci rcum .Lances stated above., 	t.fte 

lappl icant 	humbly prays 	that 	Your 	La rdship bo 	pleased 

admit 	this 	application, 	call 	for the records of 	the 

case and issue 	notice to 	the 	respondents toe hoit' 	c5u5E 

s to 	the 	relief (s) 	souht 	f o r in 	this application 

shall 	not 	be 	granted arid 	on 	perusal of 	the reocu .. .ds 	and 

sf tsr 	hearing: 	the 	par ties 	on 	the 	cause 	or causes 	that 

may 	be 	shown • 	he 	p1 eased 	to 	grant the foil oi ng 

relief(s): 

1That the impugned order of l:.ransfer and posiirrg . issued 

Lunder letter No. E.0. No. DJ Cell/120 dated .0803.2004 

(nnexu r - e I) be set aside and quashed so fa rthe. 

applicant, is concerned. 

2.That. the Hon his Tribunal be pleased to direct the 

respondents to al lo\' the applicant to continue in his 

present. place of poe t.ing Naharlagu n • rru nachal P radesh, 

till hIs re Li re.me.nt o .....:upe rarrnuatiorr in te runs of 

provis ions 	of 	transfer 	pal i c y 	dated 	19.04. 2000 

1 (nrrexu re- il). 

3 	Costs of the applicat ion,. 

,44XQi4 /2Jr DPLV&q1 	, , 



L.L 
4. 	ry other relief (a) I:.o Mhch the applicant. is enti tIed 

the Hon ble Tribunal may deem fit. and proper, 

ntrirn order prayed for. 

u ring pendency of this applica tion • the appi ica nt. 

brays f o r the fol Iof,inq relief: 

that the Honble Tribunal be pleased to s t a y the 

operation of the. impugned transf a r and posting order 

ated OS 03 2004 (nnexu re I) 	in respec t of the 

applicant till disposal of .. he 0 ....'gmnal pplica .. 

L&4 )t 	&A'J 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

'Iitl of the case 
	

0. A . No 	I1 	/2004 

Sri Alokesh Roy Choudhury 	 ppl loan L 

- Versus 

Union of Ii ...die & Others 
	 Responde.n ts, 

INDEX 

No. nrexu re Particulars Pane 	No.. 

01. pplication 113 

02, Vecific:tion 

 1. Copy of 	the impuqned order tS— I 

dated 08.03.04. 

 II lcopy of 	the policy letter 

19.O&00 

05 III Copy of 	the 	represent..a tior - 2- 9- 

dated 29,0304 

06. IV 1 Copy 	of 	GNR,C's 2 	- 

certificate dated 8..600 

07. v C opy of 	le L.ter dated - - 	 - 

00 03. 

VI Copy a ...the 	letter dated - 

31,03,04. 

09 \/II Copy or 	t h e letter dated 2 	- 

07.042004. 

Filed by 

Datc: 	, 	 Advocatc 

QA 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	 12004 

BETtEN 

Sri Alokesh Roy Choudhu ry 

S/o' Late Ambi ka Cha ran Roy Choudhu ry 

)lvisiOflal Accouni:.s Officer, Grade" I 

:o The Execu Live Engineer. 

::: j Ci, N harleoun Division 

f o NaharlagLrl 

:r'unachal Pradesh" 791 110. 

1 

The Union of India, 

Represented by the Sec re tary to the 

Government. of India, 

I Ministry of Finance, 

N 	Del hi 

1 The Comptroller and Auditor General of India, 

NeJ'J Delhi 	110 002. 

Accountant Genera]. (A & E) 

H Meghalay Etc 

S hi 110 n g 

Sr. Dy. Accountant Genera]. (Admn, ) 

C/o The Accounianl:. General (A&E) 

Shiliong 

The Chief Engineer, 

ilJ 	tern Zone 

itanager.  

Arunached Prdash. 

4kar& Air 

1 
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6. 	The E:<ecutive Engineer,  

Neharlagun Division 

PtD • Na her 1 anu n, 

runacha1 Pradesh 791110. 

DETAILS OF THE APPLICATION 

11Particulars of order(s) aQainst which this alication 

is made, 

This application is made against the impugned 

transfer order No. 	E.G. No 	VA. CeIl/120 dated 

• 08., 03. 2004 issued by the Respondents No. 4, ijhe reby the 

applicant, has been sought to be transferred from the 

Office of the E>ecutive Engineer, Naharlegun Division 

Arunachal Pradesh to the Of lice o .... he Execu tive 

Engineer, imphal tJes t PHE i nvi olai ion 01 the transfer 

policy o I the Responden t Depe r tmen L. and the professed 

i"nJ t- ms of ....... Gove rnme nt in an a rbi • ra ry manna r. 

	

2. 	Jurisdiction of the Tribunal. 

The applicant declares that the subject matter of this 

appliL..ation is well within the in risdiction of this 

Hon'ble Tribunal 

A,4KeA,k 
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he applicant further declares that this application is 

filed kithin the limitation prescribed under section2l 

of the dministrative Tribunals. Act, 1935, 

4 	EtL.jthe Case. 

4 I 	That the applicant is a ci tizen of India and as such he 

LS entitled 	to t.h r'ri-f4-n- 	•, 

privileges as guaranteed under the Consti tut.ion of 

42 That your humble applicant was initially appointed as 

Lover Division Clerk ( L .. 0.0) under the. PND , Arunachal 

Pradesh on 11 .09. 1973 and thereafter was promoted as 

Upper Division Clerk (UDO) Nhi le 'orkino as U D C in 

PJD Arunachal Pradesh • he 'as appointed as Emergency 

Divisional Accountant in November • 1985. Thereafter the 

applican tappeared in the mandatory .exami nation in the 

year 	1989 and 	got 	absorbed 	in ju[­,,ez, 	1990 	as 	regular 

UO 	and eventually 	promu ..ed to 	.....e 	grade of 	Senior 

Di 'i 	ional Accoun tants 	011 icer in 	the 	year 	1996. 

Subsequently he was promoted as DAD-I 	in the year 	1999 

and 	pos ted in 	the 	of lice 	of,  the 	Executive Engineer, 

Electrical Division, 	Gumti Electrical Division 

Jatanbari ., South Tripura, the real ter the applicant was 

Lrans erred and posted in the OFfice of the Executive 

Engineer,  , Naha rlaqun PD • A ru nachal P radesh, rhe re he 

is still serving. 



4 
H 

4.3 Jhat the applicant since his joining in the respondent 

depa rtmeflt has been pe rformi rig his du ties with his 

utmost dedication and cornmi t.ments • to the full 

satisfac Lion of his superior officers and successfully 

discharging all I:ypes of responsJbili Lies as or w hen 

essigned to him. It is relevant to mention here that 

the applicant served in difficult areas for pretty long 

H time as and when requ i red by the depe r Lman L, A 

chronological details of his postings along with his 

Lenu re of services have been furnished hereunder 

	

Place of posting 
	 Period 

H Subansiri PND Division 
	 071185 to 10.0469 

Rino • A runachal P radesh 

Tezu PND Di vie i o n 
	 April. 69 to June. 92. 

Ar jnachal Pradesh 

Longding PAJD Division 
	 June 92 to June • 96. 

Longding , Arunachal Pradesh 

. Gumti Electrical Di'.'ision 

Cum i:.i Civil Division, 

South Tripura, 

1) Naharlagun PWD Division 

Naharlegun Arunachal Pradesh 

September,96 to 

Sep te.cnbe r • 99. 

Oc tohe r • 99 to 

till date. 

4.4 	That 	it 	i . ...ate.d that vhile 	the 	applicant 	rjorki ng 	at 

Naharlaqun, PND Division as 	Divisional 	A c c o u n t s 

Officer, Grade I the respondents 	issued 	the 	impugned 

transfer and H 

	

order 	of posting 	vide 	order 	bearing 	No. 

EQ 	No. D.A. 	Cell/120 dated 	08.03.2004, 	im hereby 	the 

.applicà ..... is 	now sought to 	be 	transfer red 	from 	the 

a4 /- 
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of f ice of. the E:x:e.cu tive Encji nec r ., 	PkJD • Naha rlaciu n 

cunachal Pradesh to the Off ice of the Execu tive 

Engi neer , Imphal Wes t PHE Imphal Be it stated that as 

per the transfer policy issued by the Compt ro].. icr and 

Audi tor General of India bearing Nc 394NGE (App)/11'' 

98 dated 19 .04 .2000 wherein all principal Accountant 

General/AccOuntant General were in, truct.e:d to Follo'.J 

the 1: ransfer policy laid down therein scrupulously and 

uniformly. As pe rthe aforesaid transfer policy it was 

directed to list of Division likely to fall vacant 

du ri nq the years hould he puhl ished well in advance, as 

per clause (d) options should be invi td for posting in 

• particular station from the individuals and efforts 

should be made to accommodate the of f icers at the place 

of their choice sub lect to availability of the vacancy 

and on basis of .....iority.  . Further instruction is 

contained in clause (a) of the transfer pci icy dated 

.04,2000 wherein it is a ta ted that a transfer 

committee ShOUld be formed to consider the case of 

trano ... r, again in clause (f) it was further directed 

that tenure of posting should normally be three years 

in a particular Division and six years at a particular 

station;:i t. Nasf urther in clause (a) of the 

said transfer policy dated 19.04.2000 that the transfrr,  

should be fixed properly so that this may not die turb 

the academic session But surprisingly the aforesaid 

impugned transfer has been made in total violation of 

clause (a), (b), (d), (a), (c) and (h) of the aforesaid 

transfer policy. Be it stated that vacancies occurred 

ie i-4 2i 7' 
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ck ri nc: 	the ye ar 	200304 never 	no ti if ied by 	the 

0000nnt General (&E) , Me.c.haiaya Shi I long and no 

opt ion was i nv I l:.ed f rom any one fo r accommoda LI ng them 

to then r choice place of pus ting as contained in 

paragrah (d) of the I:.ranafer policy this 

connection it may be stated that clause (d) has been 

inserted in transfer pol icy with the sole in Lention to 

eccommoda to the off ic:ers to the r Choice eta tion as per 

as possible as because the individual off icers have 

individual domestic problems and keeping in mind the 

Comptroller & Auditor General or Indin hasf remed the 

sf0 roe aid policy. But no at tempt is made even to 

consider the posting of the applicant in thai r choice 

• station, the pro ent applicant is a victim of such 

circumsLenCe 

it is further submitted that wife of the applicant 

is a serious h' rt pa tient she was suffering from 

Gcu to TnferolaLeral MI in ca diogenic shock. NIDDM and 

Cholelitiasis She ',.'as suggested coronay angiographies 

and accordingly vii fe of the applicant undergone 

coronary anqiography du ring September, 2003. 

The Director of 	Health Services, 	'Jatiariaquri, 

iruriachal Pradesh accorded necessary approval for 

treatment of the vilfe of the applicant, which would he 

evident f ram the let ter No. MPH 2002/i dated 26.08.03. 

Be i t ste ted that even a I tar Coronary Anqiagraphies 

serious complications have already ci.. veloped and she is 

under co ne tent medical checkup at C, N , P., C, Guvahati 

and the . pplic;ant requires to ..... ''4 C,.....LL(.. .,/erv o ten C. NRC 

pthuJ-k IQI_ Id 1V 
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•HopltCi for medical treatment- of his wife. It is mor 

bonvena ant for t he applic ant to at tend G. N.. P.0 at 

_t' undertaking, overnight ,our nay but it ti11 be 

more difficult and a lso will be costly affairs on the 

cart o the applicant to attend C. N.R.0 Hospi La? 

frequently if the impugned transfer order is carried 

out.  

The applicant is at least entitled to stay for a 

r,:)eriod of 6 years at a particular station considering 

the facts and ci rooms Lances stated above- and more 

particularly i nvi ei of the fec L that the respondents 

have viola ted almost all provisions laid . doin in 

transfer colicy dated 19.04.2000 and that score alone 

the impugned order of transfer and poe ting is liable to 

be set aside and quashed. 

(Copy of impugned order dated 08,03.2004 and 

transfer policy dated 19,04,00 are annexed hereto 

as nexure-I & ix respectively) 

4 5 That 	your 	app]. icant 	thereaf tar 	subifli t 
ted 	one- 

epresentatl-On t:.hrough proper channel to the Respondent 

No.3 on 29.03 2004, w herein the applicant r.raved for 

r --'in and cor....:ider:; Lion of his transfer order and 

requested for retention at least for one more Lenu r'e at 

the present place of posting. More particular ly or the 

round that his r,iife is a patient of Coronary Artirary, 

she needs by--pass so rge r -y and already undergone 

Coronary Angiography and is under C-Or....'tan t care and 

iol1o'"up I.... eet:.ments of G N R. C, The appi ic-ant has also 

& 

\0( 

- 
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Jbmi I:. t.ed bhe reie'afl t 1eL r No 	MPF-H2002/ 1 da Led 

26,03,2003 of the Di rec tot" of Health ServiceS. Govt. of 

Grunachal Pradesh and the certificate dated 03.06.2000 

of the GNRC Heart Institu La, Gutjaha Li alongujith his 

repreientatiOtl for consideration. 

apart, the applicant has also stated in his 

aforesaid representation that he himself is a patient 

of. Gastric Ulcer and hyper tensio n and is under medical 

treatment since long and as such he is nei ther in a 

position to take his ailing wife with him to Imphal no 

can dissociate f roiii his ,i ía at thii'staQe. 

(Copy of 	the 	represents Lion dated 29.03,2004 

GN .RC'S certificate dated 3,6,2000 and letter 

.- ..--.., 	.................-. ....- 	........... 
1 \1 	 at a 	HnL& 	i 	sii i 	 ec 	as  

nn.xure-  iji .IV.....&._V, respectively). 

4 6 That the represent.atiorF dated 29,03,04 of the applicant 

as the.reaf tar forl,\jarded by the Executive Erigi near, 

H 	Naha r laqu n PHD Division. Govt. of Arunachal P radesh 

VIUM 	No.. 	ND/pF-"S2/99/SO39'40 	dated 	31 ,0304 

recomme.ndino for consideration of the representation of 

H 	the 	applicant, 	and 	stating 	that 	it 	dese rves 

considera ion. The application ja:s in turn forsrded by l  

the Chief 	Engineer, 	kjest.ern Zone, PHD • 	Govt. 	of 

Gru nachal P radesh., I Lanaga r to the ccou niant General 

(&E), Shillorig vide his No. CEP (HZ )/EII/l7/2OO4' 

03/ 103" II da ted 07 0.4 2004 r'ecomniendi no for ,  ret.nt ion 

of the applicant at his existing post ath'ur 

The Chief Engineer in his said letter dated 07.04.2004 



61  

furthe r" suç es ted/proposed for an alternative solution 

o the p rob). em by riay of an internal a r re ngeme 'it and 

r'equested to accommodate the appi ican t a t Naha r lagu 0 by 

:nterc:ha no no 	the transfer 	of his 	proposed 	reliever 

With 	that of 	his counterpart. at Impha 1 	who 	is under 

order 	of transfer to 	Ita nagar vice 	Shri 	A. Roy 

Ohoudhu ry • now 	at Naha riaqur such arrangement would 

dequa tely serve the 	purpose of public 	interest and 

seLls fy the professed transfer regulations in addi Lion 

to redressal of the problems of the applIcant, 

(Copy of let ter dated 31. 03.04 and letter dated 

07.04.04 are annexed hereto as Annexures-VI & VII 

respec tl\,'eiy 

4.7 'That the humble applicant mc's t respectfully submits 

the t under the impuoned t ra ns'ie r order,  , the Respondents 

have transferred the applicant from Naharlagun to 

:tmphal and another" off ic'er from Imphal to Naha riaqun'to 

discharge simile r'func:tio rra thereby resulting into an 

interchange of two identical off icers only which viii I 

not serve the public: i r'i'te.r"s't in any better via' As 

such this transfer has been ordered only for the sake 

of transfer and not in the public in teres't 

4.8 That the applicant begs to submit that the Respondents 

have issued the impugned. 'transfer order violating all 

the set 	norms of 	the 	transfer 	policy professed by 	the 

ove rnmen't 	and have 	not cons ide red the 	genuine 

difficul't;ies 	crf'the applicant, even 	when his 	proposed 

transfer could be aver ted by implementing 'LI e 	proposal 
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At fori'.iarded by the Chief 	Engineer in his let Ler dated 

0704 04 	aforesaid. As such the respondents have acted 

in an arbitrary, 	rna1afide 	un:just u nf air" manner and in 

viola ion 	of 	all 	set 	norms 	apart f rum 	the 	procedu res 

established 	by 	lair 	and 	the 	principles of 	natural 

Us Li C:e 

4.10 That 	due 	to 	nonconside ration of 	his 	prayer 	t h e 

applicant, 	has 	been 	subjected 	to extreme 	difficulties 

and mental stress 	As such 	finding no other al Lerna Live 

the 	applicant 	is 	approaching 	this 	Hon 'hie 	I ribu nal 

seekingf or 	justice 	andi it 	is a 	fit 	case 	for 	the 

Tribunal 	to interfere with and to prc..tect 	the 	right 	and 

interest of 	the applicant, by setting aside the impugned 

trans ...er 	order 	dated 	08.03.2004 and 	directing 	the 

respondents to ra Lain the applican L at his phesent. 

lace of posting: i.e. at Naharlagun 

4.11 That the appl Ic. .ant begs to state that though he has 

been sought to be transferred form Naharlagun to Irnphal 

under the impugned transfer order • but he has been 

retained at his present post at Naharlagun by the Chief 

Engineer till now vide letter dated 07,04.04 of the 

hief Engineer (Annexure'ViI) in anticipation of a 

"evised orde rfr om the competent su Lhori Ly in case. of 

the applicant..But no such order has yet been r"eceived 

4.12 That this application is made bonafide and for the 

cause of justice. 

/Lo-& fa 	kTv 
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5 	-ifl_fwriie.f (s) w5 	 lagal  

5.1 	For 	that, 	the applicant 	has b e e n transferred 	in 

violation 	or 	all the set 	norms of 	tJ'ie transfer 	policy 

notifjied under Government letter dated 19.04, 200 

5.2 	For 	the t • the au than ties have strongly recommended for 

retention of the applicant 	at. h i s 	present 	place of 

pus t. i no 

5.3 For,  thai:. • the impuoned transfer of the appl i cant has 

been made was t mechanical 1 y by simply i n te no hang I nq h i s 

poe ting with another identical officer at imphl for 

the sake of transfer only and not. for any public 

1. ii t a r as L. 

5.4. Ear that, the applicant served initially in remote 

areas wi thou t any p nievance wha'tsoeva. r. 

5.5 For that, the applicant 

condition occasioned by 

represan ted before the 

and r-eviaw of his t rensf 

being in extremely dist.ressinc 

the impugned transfer order-, 

respo nden 1sf o r cans ide .. t ion 

r order hut 'to no avail. 

5.6 For that the re.spondeits acted in an arbitrary, 

malaf ide, unjust, unfair' manner and in viola tion of all 

norms, procedures as tabl ished by law and the 

principles of nature]......tice, 

6. 

That the applicant ste tes that he has exhausted all the 

remedia s available to him a n d there is no other' 
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.i cr :,e  and elf icacious remedy than to file this 

application 

7 	Matters not previously filed or pending with any other 

Court: 

The applicant fu rt h e r declares that. he had not 

oreviously filed any application., VIrlt Peti Lion or Sul. t 

before any Court. or any other authority or any other 

Senc:h of the Tribunal reqa r'ding the subject ma tter of 

this app I icati on nor any such application • t4 ri 't 

Pp.iitjon or Suit is pending before any of them, 

S. 	Relief(s) sought for: 

Unde 'the facts and circ:ums tanres stated above, 	the 

applicant humbly prays that Your Lor'dships. be pleased 

to admit this application, call for the records of the 

case and issue notice to the respondents to shok' cause 

as to '.ihy the relief(s) sought for in. this application 

shall not be granted and on perusal of the records and 

;sf ler hearing the par' ties on the cause or" CaUses that 

may he; shoNr" • be pleased to grant. the follo.ing 

relief(s) 

8.1 That the impugned order of transfer and posting issued 

under letter No. E.. 0. No. Dr.A Cell/120 dated 0803,2004 

( nnexLfre- I) be s e t aside and quashed so far the 

:.Spp), i cant. is conc:e r n e d 

8.2 	That 	the 	Hon ble. 	Tribunal 	be 	pleased to 	direc. t the 

respondents 	to allok' 	the 	applicant 	to continue 	in his 

)r'p;pr)t 	place u .f 	posting at 	Naharlagun in 	terms 	of the 

'I, 	 fLXD' 	pJ 	L 
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provisions 	of 	transFer 	policy 	dated 	19,04.2000 

( Aflfl.XU re- II) 

8.3 Costs of the application 

8..4 Any other relief (s) to WhiCh,  the applicant is entitled 

as the Hon bie Tribunal may deem fit and proper, 

9 Interim order prayed for. 

During pendency of this appj.. ication , the applicant 

prays for the follolMing rd ief 

9.1 That. the H o n ble Tribunal be pleased to stay the 

operation of the impugned transfer and pos ting order 

dated 08.03.. 2004 (Annexure.'-'I) in reapect of the 

applicant till disposal of the Origi nal Application 

10.. 

This application is f'iled'through Advocates. 

Particulars of the I.P.O. 

.tJ 	I. P. 0. Nc'.. 	 j3 c3'79  

Date of Issue 

Iss(jed from 

i\/) 	Payable al: 

List of enclosures. 

A 	n s given i the index. 

/LKQ4& 
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VErnFCATON 

H 1, Shri 	iokesh Roy Choudhu ry,, Sb Late mbi ka Charan 

Roy 	Choudhu ry 	aqed 	ahou L. 	54 year's. 	tork., nq 
	as 

Divisioflal A0000fltS Off icer. Gr'adE I 	Nahariag'uh, PND. 	
: 

[)ivisiOfl ArUnachal Pradesh, do hereby verify that the 

statements made in Paraqraph 1 to 4 and 6 to 12 are 

true to my knckiledqe and those: made in Pa raqrah 5 are 

:4 
	

UC U ITIv 1cl advic,,  a nd I 1a\,o not. SUPPreSSed an / 

I tI a e r i1 fac 

nd I sign this verification on this the 11 	day o 

r'lay. 2004 

Mvy 

Ii 	 t 
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Name & 

1 Shri P.C.Borah, 
Sr.DAO 

U.N. Sarkar1  
Sr.DAO, 

Present Division 

OIo the Ex.Engineer, 
Gumti Electrical 
Division Jatanbari 1  
Tripura, Addicharge 
of Gurnit CIvU 
Division (Power) 
Jatanbari 
Olo the E. Engineer 
Pasighat Driling 
Division, I&FC, with 
addl. charge of 
Pasighat I&FC, 
Divlslon,Pasigaht 

-Ic-- 

OF THE ACCOUNTANT 
	 MEGHALAY'A ETC., SII11L2 

o No D A CeW12O 	
4/ b 	 Dated 83-2OO4 

The following Sr Divisional Accounts O 83tWal Accouhts Officer Grade4 & LI are 

sfeñe1d and posted toth DMsions tiote4 àaixist each as shwn.be1ow, 

They are reqttesxcd to submit their handing over memorandum t their Divisioa1 officers under 
mation to this office. 

The DMsio' iJ Officers'Controlling Officers are requested to release the Officials concerned 
.ti...iug under. them Iatt by 9 4nril 2004 under, intimation to this office and to forward a formal 

ing and taking over charge report of the officials concerned to this office at an early date 

The transfer is in public interest. 

Division Trai'isfer to 1 1 	REMARKS 

O/o The Executive 
	ShriP.Cj3orah 

Engineer, 	 will move first to 
Pasighat Drilling Div1slOu 	release Shri 
I& FC, with addi. Charge 

	Sarkar. 
of Pasighat 1&FC 1 

Division, Pasighat vice 
Shri U.N.Sarkar, SrDAO 
O/o the Ex. Engineer 
Gumti Electrical Division, 
Jatanbari, Tripura with 
additionaL Charge of 
Gumti Civ Division, 
(Power), Jatanbari, vIce 
Shri P.C.Borah 

Shri Pharami will 
move first to 
release Shri 
L.Shanti Kr. 
Singh. 

3. 	A.Pharami, 	I Qto the Ex.Engineer 
DAO-1 Gas Thermal Civil 

Division (Power) 1  - 
Rokia,Tripura. addi. 

... chargeofGas 
Thermal (Elect) 
Division, Rokia. 

L.Shantl ICurnar. .Ofo the Ex.Engineer 
H SinghDAO4 	BuildingProject 

Division NoJV PWD, 
Imphal 

010 the EL Engineer 
Building Project Division 
No.IV PWD, Imphal, vice 
LShantl Kumar Singh, 
DAOI 

O/o the EL Engineer 
Gas Thermal Division, 
(Power) Rokia, Tripura, 
AddLChargc of Gas 
Thermal (Electrical) 
Division Rokia. Vice 
A. Phararn I. 

)çj fr1 

C, 



)/L.Inowa srngn, uio me Jx.Ingneer 	(i/O Inc I!X. Lngtneer 	lir1 L inowa 
j DAO-I, Agartala Division 	Imphal Electrical Division 	Singhwlli move 
I No. V,PWD, Agartala 	No.111 Manipur vice Shrifirst to release 

N.Kumarjit Siugh, 	AO-1 	Shri N.Kumarjit  D 
Singh.  

N;Kurflarjit 0/oThe ExEngineer I Olo The Ex. Engineer' 	I- 	 - 

Slngh, DAO-I Imphal Elect. Division. Agartala Division No.V, 
No.111, Imphal 	PWD, Agartala vice 

Shri LThoibaSingh. 
I Bhabesh Oio The Ex.Engineer 0/a The Ex.Engineer 

Chaki-aborty, .Zlro Elect Division Electrical Dlvn No.IV 

I DAO-I A.P. Udaipur vice IvL Sanajoaba 
Singh already transfetred _________ 

S Anlndya Kr.  OIo The Ex.Englneer 0/a The Ex Enfpncu- 	Shri Amndya 
• Das, DAO-II RWD Seppa, A.P. Ziro Electr1c1 A.P. vice 	Kr.Das will move 

Bhabesh Chakraborty, 	first to release 
DAO-I transferred 	Shri 

I B.Chakrabroty. 
i 9. 	D.Roy 0/o The Ex.Englneer O/o Chief Engi:cer, PWD 

Choudhury, Capital 4 A' Division, Imphal, with addtonaI 
Sr.DAO PWD, 1tanagar charge of fluiciig Division 

No.1 PWD Imphal, vice 
Shri M.Heramiii Singh, 
DAO-H  

L10 J NtHetamani 	•. I 0/othe Chief 	Capital 'A'. P\\D, A.P. vice 1 ShrI M.J{Singh, 
Slngh, DAO-II Engineer, PWD 	D.Roy Choudhurv, 	. will move first to 

Imphal and additional 	transferred 	. 	 . 	 release Shri D.Roy 
charge Building Divn. 	. 	 . 	 .. Chouhdhury 
Nó.IPWDImphai 	 .. 	 . 	 . 

ii. A. Kauungoe, •O/o The Ex. Engineer O/o The ELEnineer 
DAO-I Paisghat Electrical Highway South PW), 

Division, Pasighat, AP Imphal, Vice Shri A.B(nOde 
Kr. Sharma, DAO-1 

 A.Binode ICr ---•-. 0/a The Ex.Engineer O/o The Ex.E;gneer' 	•, Shri A.Binode 
Sharma, DAO-1 Highway South PVvD, Pa.sighat Elect Divn A.P. 	I Kr.Sharma, will 

Imphal Vice AKantwgoe,DAO-I 	move first to relese 
ShrA.Kanung 

 D.Kharnzachin, 0/0 The Ex.Engineer 0/ 	The Ex.F'giieer 	' .. Shri 
DAO-fl 	. NJLNo.I1 PWD Rig DIvn PilE, AartaLa D.Khamzachin 

Imphal additional I vice P.C.D, Sr.DAO I will move first to 
charge N.IiDivn No.1 release Shri 
PWD,Imphal . 	 . 	 .. P.C.Das 

?I. 	P.C.Das, OIo The Ex.Enginecr Ole fiie Ex.i ;gi.er NJi 
Sr.DAO I Rig Divn PHE No.il PWD i;c' 

Agartala 	 HdOitonal 	N.FL 
I Di 	No.1 PVVf),hha'l 

4 



• 	
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75 	aIoI, SrDAO [0/0 The E 	gIier (i/o  
Banderdewá PWD, Jairampur PWD A.P. vice 
A.P. K.C. Das, DA.0-1 relieved 

ofidditioni Chirgc.  
• 	 '6. 	D.B.Choudhury Olo The ELEngineer Olo The EL Eigineer 
• 	

Sr.DAO 1&F?vI Dlvii No.11 Imphal Elect Divn No.! 

I Agartala vice L.Shamjai Sing, 
DAOi 

17 L.Shyamjal O/o The Ex.Engineer i&FM Dlvii No.11 Agartala Sh ri L.Shyamjai 
Singh, Imphal Elect Divn vice. Singh will move 
DAO-I No.! D.P. Choudhury, Sr.DAO first to release 

Shri. 
D.8.Choudhury. 

?, 	 D.N.Mohan, 0/0 The EL Engineer 0/0 Th. EL F'iner Shri D.N. Mohan 
DAO-1 Seppa PID, £P. Chnç ?W) vce will move first to 

KC.D.i, D!C. I relea.se SLi 
1C.Das 

19. 	K.C.Das, Ofo The EL Enghieer 	Olo The Ex.ErLgirieer 
DAO.I PWD Changlang, AP 	PRE Dsion No.IV, 

O. 	S.C.Ghosh, 0/o The EtEngheer 	Oio T 11 	LErzneer 
DAO-I Tawarg PVt/D,AP 	EcLc:i Divis`cn NoJII, 

-' 
21 	J P Sinha. 0/0 The ELEngIeer 	10'o 	 cci Shn J P Smha will 

Sr.DAO Roung RWD, A.P. 	Tvj iVD, 	F. Vice move first to 
• 	 - release Shri 

S.C.Ghosh. 
J.K.Lahlri, 	•• 0/o The Ex.Enguneer 0/o Th ELEngneer J.KLahiri will 
Sr,DAO 	• Pasighat PWD Tawmg Elect Dlvii vice 	• move first to 

N.CJ?iii- nian DAO-I release Shri N.C. 
Barman. 

;i N.C.Barman 4  OIo The Ex.Enguneer 	O/o The Ex.Etgineei' 
• DAO-I Tawang,Eect. AP 	Ialasiar PWD, vice Shri I 

Cakraborty, Sr.DAO  
4 Birajendu 0/o The Ex.Engineer 0/0 The Ex.Engincer Shri 

Chal.raborty, Kailashahar PWD, Northern Dlvii PWD. 	• B:Chakraborty.. 
Sr.DAO Tripura Dhannanagir vice S.Nag,. will move first to 

Sr D O release Shri S Nag_ 
. 	 Shyamalendu 	•OloTheELEngineer. OIo The Ex.Engineer 

Nag, Sr.DAO 	Northern Divn 	
• 

- 

I Thouhal PHE, with 
PS%DDharmanagar additional charge of PWD. 

• 	
• Thoubal Manipurvjce 

- 	 • 	 ___________________ P.Ma!lem Singh, Sr.DAOJ 
P.Manglem. 	• 	 0/0 The Ex.Engineer 
Singh, Sr.DAO 	Thoubal PHE 

I 0/o.Thc EL Engineer 	• • • 	 P.Mangleni Singh 
•. Hayuilang Electrical A.P. 	will release Shri 

• 	 . 	 • 	 Manipur ivith 	• 	 • Vice Swapan Kr. 	 S.Kr.Chakrabortv 
• 	 • 	

• additional charge Chakrabortv 	• 

PVS'I) Thoubal Divn. 
Manipur • 	 • 	 • 

• 	 • 	 • 	
• 



H ___ •.. 

"Jwapan Kr 0/oThe Ex.Engineer '/0 The Ex.E 

'ChakrabOrty, Hayuliang Electrical )iedrical DIvr 	PWD 
Divn A.P mphal 

'Sajal 1(anti P/o The ELEiiglneert .)!o The Ex.F.. 

Choudhury, Along RWD, A_P. 'phal kiik4 " P - 	.1 

DAO-I 
29. 	AshtmKr. OIoTheEx.Engifleer I . 	The.ELT 

Bhattacharjee, Khonsa PWD AP. L 	'! 	 'ask F 	i .n No.1 

IDA0-IP--.  

Ch. Naba Kr. Olo The ExEnglneer Olo 	he EL J. 	"ricer Shri Ch.Naba Kr. 

Singh, DAO-1 Task Force flivu IFC, Kho a PWD / P. Vice Singh Will move 

Manipur A_K.) 	attvL first to release 
Shri 
A.K.Bhattacahriee 

1. 	0,Manthar. 0/0 the ELEUgineer, Churat 'an: . 	ectrical, 

Slngh, DAO-I Roing PHE,AP Division Mai h'jr 

32. 	MJLAia*ni, O/o The ELEnIneer Oio The ELE' 	eer 

DAO1 : 	hnipurPWD. I. D1slon 	3J (val'ey) 

I Manipur.  LamplietJ.__ haI 

& 	Abhljit Kr. Das, OIo The Ex.Englneer Ofo The E. Engineer 

DAO-I Elect Divn No.J,• Bomdila, P. 

I Agartala Arunachal JH"I1 j 
34. 	A.Roy OIo The EL Engineer 0/u The EL 	r..neer 

I Choudhury1  Naharlagun PWD, Imphal Wet 	vice 

T I A.P. 	: iLYaishkul 

tFLYaisfikul 
)5

OIo The Ex Engineer OIo The ELI 	, 
ShrI aYalshkul 

, DAO-1 Imphal West PflE, Nahrlagun 	, A_P. Stngh Will move 

Manipur . 	Vice A_Roy ( - 	'ry first to release 
I. Shri A.Roy 

1 Clwudhury. 

6. llamendra Ch. . 010 The Ex. Engineer 	010 The 
Das, DAO-i l32sar PWD AlP. addL BuiJ'ing 	: j 

v" I Charge of Basar PWT, mi 1h 
I&FC  

(Authorify:-AG's order dated 4.3.2004. atp/101" off 1  lVo.T)A dII236199-20021VoLV) 

Sd,l 
'" .*.'-1t (3encrl (Adrnn). 

c., 
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OFFICE OF THE COMPTROLLER AND AUDITOR GENERAL OF INDIA 
NEW DELHI -110002 

No. 394 -NGE(App)/11-98 

Dated 1942000 
ro 1 

Accountants General/Accountant General 
Deaiihg with the cadre of Divisional Accountants 

Fel :1: 
Sxç/Mam 

need to evolve some clearly defined norms and a uniform and 
trarprent:policy of transfer and posting of Divisional Accounts 

	

I 	 - 

1Off4ers/oivisional Accountant was beinq felt for setime Thouqh 
trajris 1 an incidence ofservice of Divisional Accountant, it should 

jfl such.a way that it causes minimum Inconvenience to the 

/ tTTho?I$1,\i n di 4 dua1s and at the same time it fulfils the administrative 
75,  guirements It has,, therefore, been decided to prescribed Lhe 	- 
t.c.lowricbroad parameters for transfer and posting of Divisional 	 j 

4ouns Ofhcers/Oivisional Accountants whlc.h should be followed 
•• c tpthousiy and uniformly. 

a)transfer and posting should normally be made once in a year and 
1 annual transfers should be timed properly so that thee may not 

urb the academic eession. 

(b) 1.1st of Divisions likely to fall vacant durinq the year should be 
Jpdblicised well in advance.. 

(c)Divis1ons should be properly graded by following the instructions 
Issued in this regard from time to time and posting of officers 
should be mad In the appropriately graded Divisions; 

(d),Option for póstinq;in part{cular station(s) should be called for 
the individuals and efforts should be made to accommodate the 

officers at the place of their choice. subject too availability of 
,'acancy and on basis of seniority. The adverse comments giver by 

Inspecting Officer auditing the accounts of the Divisions, 
dverse remarks made by the Executive Enqiners on the performance 

bivisional Accounts Off icers/Divisionai Accountants which 
• i 	 . ;.4e finally substantiated and the performance i.n proper and ti.mel' 

Ubrnission)of accounts may also be kept in view; 

CM 

• 	 • 	

• 	

0 

• 	:-. 
: 
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(e) a tranfer Committee comprisinq the Group Officer in ae of 
works Accounts and two other Indian Audit & Accounts Department 

• 	 officersof the rank of Sr. Dy. Accountant Genera'l/Dy. Accountant 
(èneraL to be nominated by the Pr. Accountant General/Accountant 

• 	 Genei-al.should beformed to consider the case of transfer. 

E) tenure of posting should normally be three years in a particular 
1)ivison,and six years at a particular station;

)/an;.office.r should normally allowed to serve the last three years 
• of 'hi& servIce life at a place of his choice even if it results, in 

hiè. ,itay in the same place etcbeyond the normal..tenure.. 
S 	 -.5.----. 

(h) a genal-order indicating Lransfers and postinqs of all officers 
should be noti <fied in addition to individual posting orders that 
maybo Issued. 
DispersatIon of the set norms ôould be made only In every 

,./06 ept-ional circumstances, to be recorded in writing, on account 
'. 	 xtrerne personal circuriistànces which are guite distinguishable. 
( 	•.i 

Yours Iaithfully,  

Asstt Comptroller and Auditor General (N) 

er 

tifttcu 
- 	 :; 	, 	 • 

T G U IV 4 1'1 1, 114 Nr 
I 	 Gutakriti 

'r 	 . 

• 	 ' •{:; 	
•-.. 	 • 	 . 

• 	, 	•s •j 	 •• 	• 	. 
• • 	

S 	 • 	 • 

y t'.... 
It 

.. ....'5• 	, ,.••J 
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To, 	 I ,  

Sub:- 

Six, 

The Accountant G.neral(A&E) 
MeQhalaya, ArtmachalPradeat etc. 

• 	DA[DAO's Cell, 	 ••• 
• 	Main Building, 

Shillong. 	: 

( Through i';oper Cbnn.l. ). . .. 

An earnest. appeal for re-consideration 
of transfer oxde., 	.. . 

Your B.O.No.D.A.Ce3/120 dtd.8/3/2004.- 

With profound veneration and humble aubmi-. 
asion, I would like to draw your kind and 8yathetC 

attention with the follow&ng f:acts  for re-consideration 
of the cited tranafor order 0  

p 

That Sir, my wife i' 5 a patient of 'Coronary 
artery. She needs regular medical treatment from consul-
tant Cardiologist. As per opinion of Cardiologist (RC 
Heart Institute, Dispur, Guwahati she 'neede nbyass Surgery 
and undergo Wcoronary  Angiogmphte. Xt1is atjnantton 
here that due to her frequent cardiological problem and 

tp  

other associated symptoms she has been referred to GNRC 
Heart Institutà, Guwahati for medical treatment and investi-
gation. The Director of Health Service, Govt.of Arunachal 
Pradesh has recommended and approved the proposal vids No 0  
MPH2002/1 dtd.26/8/03(copy anclosed).and till date she 
is under the treatment of (1RC under specialist's observation 
there. Considertng her critical condition it is very diffi-
cult task on y part to move at Imphal with my atling wife 
at this juncture, Over and above, I would not jeloate her 
in her such aiiing atage. The photo copies of noceesary 
Medical Certificates are enclosed herewith for your kind 

perusal please. 

Purther, the humble applicant have been au-

ffering from "Gastric Ulcer" associated with "hypertension" 

d under medical treatment since long 

.... 



12$ 

- 

• 	

0 

/ 	 Tn V40W M# •rpi4i. 	 L...... 
. 	 j* 	 u &ca. $A&WU JUVj41YUiQ 

like to appealing your banign authority kindly ".consider 
my transfer order and retain me. in the present place of 
posting at least for one more tenure or place me in any 
near—by Divisions as pr your admihistrativo convontenco 
so that I could tackle the ainfu1 situation 0  

I do hope and believe that yor beneyelent 
authority Will-. certainly ,  realióe ~ my poblo&end 1 favoured 
me by retaining at least one more tenure at this asagnmont 

tth re gards . 

InclojAs above1 	0 	Toura fatthfully, 

• 	

( 	 ksh'Raychowdhurc) 
• 	 DiVisional Accounts Officer Gd 0 1 Naharlagun Divic.onPwD 

• 	 .A ;Naharpun 
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-- 	 1iEiEi iisnirii .YFE 
Dispur, Guwahati - 781 006 	. 

Assam 
(U.0 fl 

Date :- 08I061000 

TO WHOM IT MAY CON CERN  

This 	is to 	certify 	that 	Mr8. 	Bhabatarini Roy 	- 
i 	k- 	fL 	d.-i,S 

Choudhurv,A45 	coal's 	fornale 	(l-Ioep. 	No- 
- - 

1103949 
- 	 - 

vae 	-- 
admitted 	in Cardiology, 	GNJRC 	Heart Institute -oi 
29/05/2000 in a critical condition with CAD.: Acute 
In fero-lateral M1 	in 	cardiogenic 	shock, NIDDM and 
Chole.Iithiasis. She is undergoing treatment in ICCU and 	•. . 
\vil 1 rec.Iu ireç.oi'onarv angiographv. 

11 
Dr. A. K. Boro., MD, OM- 

Senior Consultant Cardiologist 

& Head of the Oeptt. (Cardiology) 
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(;OYERNMEN'F OF A.RUNACHAL PRADESH
- 

 
1)IRECTORATE OF HEALTH SERVICES .  

NAHARLAGUN 

Nti. ftli - 	 Datcd, Naharlagun the 

IP4t_fac4.O.APPrOVaI is hereby accorded for consultation and treatment of 

........................................................................ 

ofShri/Santi.........  

I k 	Te9purfhO7&41 ospitalDtg Tuii 	r1Tt1iSpIti'I, N-lt1r1ftU41iU..-1, 

Min. 	 Jgh-t withati escort. 

• 	.., 	.' 	. 	 . 	. 	
.ck 7V 	LL0) 

Director of Hcnith Services, 
Government of Arunnehal Pradesh, 

Nahnringun • 

Memo No. MI'II I. 	 Dated, Naharlagun the 	20Q 

(opy to :- 

(a) The l)istiict Medical OIfic/r .................................district ................................. 

Arunathal 	ksh with i/fcrcncc to his letter No. .......................................... .... 

(kt(Cd ........................... I. ....... 
(h) The Deputy DirectOr jf Ileahtil Services (T&R) Pasighat with reference o his 

kiterNo ................'./......................datcd. ...................................... 

The secretary R.1( Mission Hospital; Itanagar with reference to his letter 

No . ..................... .1............
. dated ........................................... 

The Chief Mek I Officer, General Hospital, Naharlagun ith reference to his 

letter No 	.... 	 9,81 
Medical Officer ........... . ................ . .............................. Assam Rifles C/O 99 APO. 

jvioi reference t6 his letter No .................................. datcd ............................... 

" 	

1  11 	1T"cA1L 
.......... q. 0 .......... 

............................

!.,P ....... 

41)HS (PH)- 
.iZr flirrrtcr of i-health Services. 
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• 	 By Speed post 

GOERNMENT OF ARUNAcHAL PRADEsH 
OFFICE OF ThE EXEC1JtIV 	NEER*j* $ZNAHARLGUN DIVISION 

:NAR1AGt!. 

NO;ND/PF'"82/99/ 09tL1 ° Dated,  

The Accountant G.neraA (ME) 

ArUfl8Ch&1: Pradesh,Mç .alsy' eto 	.7 

Shillong. 

Sui.. 	Forwarding of'.appoiith 	ie;etot., 
Shri Aloke$h 

v 
Ref-.. Your E.O. to,DA00020 dtd8,3604, 

Sir, 
• 	 k 

Please find herewith an. appeal reCøivedfrorn, 
ot c 

the &for.aid officer, which 	s1,xe :e 
problems as clarifed by,tenu*nt 	 to 

be genuine and daseves cOniderati'on. r 
!V. 

Theref Ore,: the app. al  inqueatfOn 49ecomineridod 
for sympathetic conaiderAtion'please.'. 

• 

• 	• 	

0 

Yours •faithfUUyI 

EnclO&" As:above. • 	 .• 	,• 

EXit1v .ø1flór 
Nbail&güflDvi*ien 
APsPW zxNahsr1aun. 

-: •• 0 .  

Coytp:— -- 
i Alokosh Roy ChOhury P 0 Gr—I for 

nformationo 
+t9o. . 

acutirv &Engtneer 
S 	 Na *gflDiVia ion. 

(. 	

' 



GOVERNMENT OF ARUNACHAL PRADESH 
OFFICE OF THE CHIEF ENGINEER ; WESTERN ZONE. 

P.W.D. ; tTANAGAR 

No. CEAP(WZ)/E-tT/'7/ 2004-05/\c. Dtd., Itanagar, the 'lIh '1 ç/2004 
To, 

The Accountant General (A&E), 
Meghalaya, Arunachal Pradesh etc. 
Shiliong - I 

Sub:- Transfer of Shri. D. Roy Chaudhury, Sr. D.A.O. from Capital Division - 'A' 
PWD, Itanagar, A.P. 

Ref:- Your order No. E.o. No. DA Cell/120 Dated 8/3/2004 
Sir, 

The-representation of Shri. D. Roy Chaudhury,Sr. D.A.O. alongwith the 
recommendations of the concerned Executive Engineer, Capital Division. 'A' 
PWD, Ithnagar has been seen. The facts narrated in the representations and its 
recommendations made by the Executive engineer, are true, hence instead of 
repeatations, I would like to endorse and strongly recommend those. Shri. D. 
Roy Chaudhury, Sr. D.A.O. is personally known to me and his services are been 
appreciated by everybody. He has been entrusted with few important and 
vulnerable court cases spreaded over few Divisions with huge monitory 
involvements at stake. At this stage it would be detrimental for the Interest of 
the Government to separate the services of Shri. D. Roy Chaudhury from the 
deal of the said cases. As stated by the Executive Engineer, I too subscribe that 
the proposal for voluntary retirement to cut short of last spell of service life of an 
efficient and sincere government servant like Shri. D. Roy Choudhüry, Sr. D.A.O. 
is rather greater loss to the. Government itself, especially when many of the 
Divisions are running short ofthè.Divisional Accountant.. You are therefore. 
requested to consider the retention of Shri. D. Roy Chaudhury, atItanagar tIll his 
retirement which is due in February, 2007. 

If you do not kindly consider it to be interference in your jurisdiction, it 
may be suggested as under to resolve the interest of everybody, where as the 
norms of transfer posting of Government servant can be fulfilled. 

It has been observed from your order that Shri. D. Roy Chaudhury, Sr. 
D.A.O. of Capital Division-A' and Shri. A. .Roy Chaudhury, DAO-I of Naharlagun 
DMsion, PWD, under this PWD Zone have been transferred and their 
replacements have been ordered from the incumbents presently at Manipur. If 
you can consider the inter-change transfer in between Shri. P. Roy Chaudhury 
and Shri. A. Roy Chaudhury and corresponding changes In between their 
proposed reliever at Manipur, then the purpose of the interest of this 
government as well, as personal prayer of the incumbents can be resolved and at 
the same time the norms and regulations of periodical transfer posting can be 
fulfilled. The distance of Itanagar and Naharlagun Is more than 10 K.m. whJch  Is 
considered to be two different stations, where-as this department can avail the 
service of Shri. D. Roy Chaudhury, as the stated Court case are having the 
involvement of Na'harlagun Division also. 



- 	- 	 - 	. 

- 	:. 	 - 	 • 	•; 	 .- •-•• . 

The presence of the existing accountant Shri A. Roy Chaudhury, DAO-i at 
nearby place shall be helpful in placement df records of that DiVisIon In relation 
to court cse In this Conndction your kind attention is also invited towards the 
representation of Shri A. Roy Chaudhui-y, DAD-I of Naharlagun Divii, PWD 
which has been forwarded by the Executive Engineer, Naharlagun Division The 
ground narrated are recommended for your Consideration 

You Lare requested kindly review the transfer orders at the earliest, so that 
the persons can receive your instructions before their movements from present 
assignments The delay may cause to difficulties for the incumbents In 
antIcipatior of your approval, the respectjve Executive Engineers of Capital 
Division - '' and Nahariagun Division are being instructed to retain the present incumbents , 

 till a final decisjo,j and instruthons are received from your end. 

- 	 . 	Yours faithfully, 

/ 
(G.Katô)  

Chief Engineet, 
Western Zone, P.W.D. A.P. 

Itanagar. 

No. CEAP(WZ)/ 	- 	2004-05/ - 	Dtd., Itanagar, the -/2004 Copy to:-  

1 	
The SUprIntnding Enguieer, Capital Circle, PWD, Itanagar, for 
information with reference to his No. SECC/E-..11/9/2004-05/2..25 
Dtd 6/4/2004 

4. I  The -Executive Engineer, Capital DMsioh-'A' PWD, Itanagar for 
information and necessary action He may retain Shri D Roy 
Chaudhury, Sr D A 0 in Capital DivisIon-'A till a decision/revised 
order is received from the Accountant General, Shil lông. / 

3 	
The Executive Engineer, Naharlagun Division, PWD, Naharlagun for 
Information and necessary action He may retain Shri A Roy 
Chaudhury, DAO, till a decision/revised order is received from the 
'Accountant General, Shillong 

. 	- 	
• 	 (G.Kato. 

- 	Chief Engineer, 	- 

	

- 	Western Zone, P.W.D. A.P. 

-1 	-'- 	- 

* 


